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The National Highways Authority of India (Recruitment, Seniority and Promotion) Fifth

NATIONAL HIGHWAYS AUTHORITY OF INDIA
NOTIFICATION
New Delhi, the 11th September, 2012

Amendment Regulatifons, 2012

No. NHAL/11011/17/2012-HR.I(Vol.V).—In exercise of the powers conferred by Section 35,

read with Section 9, of the National Highways Authority of India Act, 1988 (68 of 1988), the National
Highways Authority of India hereby makes the following regulations further to amend the National Highways
Authority of India (Recruitment, Seniority and Promotion) Regulations, 1996, namely :i—

1.

2

Short title and commencement:- (1) These regulations may be called the National
Highways Authority of India (Recruitment, Seniority and Promotion) Fifth Amendment
Regulations, 2012. ,

(2) They shall come into force on the date of their publication in the Official Gazette.

In the National Highways Authority of India (Recruitment, Seniority and Promotion)

Reguiations, 1996 (hereinafter referred to as the principal regulations), after regulation 21, the
- following regulation shall be inserted, namely:-

“21A. Conduct and Discipline:- The provisions of the Central Civil Services (Conduct)
Rules, 1964 and the Central Civil Services (Classification, Control and Appeal) Rules, 1965,
as amended from time to time, shall be applicable to the officers and employees of the
Authority in the matter of conduct and discipline.

Provided that in case of matters governed by the Central Civil Services

' (Classification, Control and Appeal) Rules, 1965 the disciplinary authority, the appellate

authority and reviewing authority shall be as follows:-

Si. Grade of Officers/ Disciplinary Authority Appellate Reviewing
No. Employees competent to impose Authority Authority
- " | minor penalties provided
in Rule 11 of the CCS
. {(CCA) Rules, 1965 : ]
(i) Chief General Chairman Authority . - NIL -
: Managers & those in ‘ '
equivalent Grade Pay : N .
(i) | General Manager & Member (Admn.) Chairman Authority
T those in equivalent :
Grade Pay
(ii1) Deputy General Chief General Manager Member Chairman
Manager, Manager and under whom the officer is (Admn.)
Deputy Manager & working :
those in equivalent
Grade Pay at HQ
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(iv) {' Deputy General Chief General Manager/RO Member Chairman
Manager, Manager and | (where CGM is not posted {Admn.) '
Deputy Manager & in RO, CGM of HQ looking .
those in equivalent after the State) ‘
Grade Pay at Field , :
Offices L
v) All Group-B posts at General Manager (Admn.) Chief General Member
HQ Manager (Admn. {Admn.)
& HR) )
(vi) All Group-B posts at Chief General Manager/RO Member Chairman
Field Offices (where CGM is not posted (Admn.) '
in RO, CGM of HQ locking
after the State)
(vii) All Group-C and D Deputy General Manager | General Manager | Chief General
posts at HQ (Admn.) (Admn.) Manager
(Admn. & HR)
(viii) All Group-C and D Deputy General Manager of | Chief General Member
_ posts at Field Offices - | RO Manager/RO (Admn.)”
N / (where CGM is
' not posted in
RO, CGM of HQ b
looking after the
, State)

Provided that the major penalties specified in Rule 11 of the Central Civil Services
(Classification, Control and Appeal) Rules, 1965 shall be imposed by the Appointing Authority
defined in clause (c) of Regulation 3 of these Regulations.

RAJIV YADAV, Member (Administration)
[ADVT. 111/4/122/12/Exty.]

- Foot note : The principa! regulations were published vide notification No.NHAR-12011/1/95-Admn., dated
‘ 11" March, 1996, in the Gazette of India, Extraordinary, Part III, Section 4, dated the 11"

\ March, 1996 and last amended vide notification No.NHAY/11011/17/2012-HRI(Vol.V1), dated

27" August, 2012 and published in the Gazette of India, Extraordinary, Part III — Section 4,

dated the 28" August, 2012.

Explanatory Memorandum

bl .
Anything done or omitted to be done prior to notification of this amendment shall not be affected

by promulgation of this amendment.
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